IN THE CENTRAL ADMINISTRATIVe TRIBUMAL, JAIPUR B=NCH, JATIRUR.

S AER
Date of Decision: 22,2,94,
OA 579/92
WITH
MA 54/94 /
MANJZT SINGH «+.. APPLICANT,
Vs, \
UNION OF INDIA & ANRH, ... RESPONDENTS,
CoRA:

HON'BRLE MR, GOPAL FRISHNA, MEMBER (J),

HON'BLE MR. O,P, SHAZMA, MEMBER (A).

For the Applicant «e. Shri S.R. Chourasia,
brief holder for
Shri D,P, Garg.

For the Re:zponderts «.. SHRI MANISH EHANDARI.

PR HON'BLE MR. GOPAL KRISHHA, MEMBER (J),

Applicant Manjeet Singh in this application ufs 19 of
the Administrative Tribunals Act, 1985, has prayed for a direc-
tion to the respondznits to proﬁaﬁe'him w,=,f, March, 1931 i,e,
the date from which his immediate junior 3hri Uma Shanker
Kanoongo was promsted, with all consegquential bansfits rsgardin

pay and allowances and seniarity stc, a3 the applicant had

r

passad the zuitsbility test for promotion as Senior Clerk in tr
first attempt.
2, We have heard the leammsd counssl for thz parties and.

have gone through the records,

3. Unquestionably, all the reliefs claimed sxcept arrears
of pay have alresdy been granted to the agpplicent. The learne

brief holder has stated that the applicant wants to make a

b

representation regarding the arcears of nay for various perio
to the concarned authoritiss and he does not ﬁress his M,A, fi
ameridments to be wade in the presant application. The M.A, d
25,1,94 is thersfore rejected, However, the OA is disposad o

with the following directions "i-

llo.02.



~2—

i) Thz applicant shell make

dents ar

U

rules through a speaking
of three munth: from the

representation,

ii) No order a3 to costs,

( 0.p. sHER:
MEMBER (A)

a period of ome month from today end the respon-

dirzcted to decide the zame 53 per

order within a pariod

date of rzceint of the

Crlonyiune
( GOPAL KRISHNA )
M2MBER (J)



